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Mz Bpeaker : Hon'ble Memb"*s ! associate myself with the feslings
xpressed I the House Today is & great day of sacrifices, On this d:ay, Sardar
Ehagar Sangh, Bukhdev and Raj Gum samﬁc»d their lives Sor the ke o n*’ freedom
of our country and we succeeded in geting freedom from the Bmmh Empire,
with the sacrifices of these graat parriots and ziso with the sfforts mme by the
Mazhatma Gandhiji and their foliowers. There were two groups af fhat time, one
group believed in non-Viuichr.. and the other belicved in achieving the aim of
freodom througo making thelr sacrifices m the 3 way in which thess gicai patricts
sacrifced their lives, These patriots wanted tn give warning to the Pﬂ*wh Ruiers
to #0 1o thelr country back and great fresdom L0 India. Today's India i ns only dug
to the great sacrifices made by such great Freedom Fighters and ?amots and the
best weay to pay bomage o these patmiots is to protect owr coumntry Fm—z mside
and outside forces with full devotion and detcomination. The inteptity of the
country can only be protected by selfless service to the conntry and ] hope that

we all will folow the spirit of sacrifice. |

Irithe end, I again pay my homage to these great patriots. Now, Irequest all
the membera to Kindly stand up in their seats for observing two minutes silence as
a tnark of Tespect o these great soms of India.

(At this stage, the House stood in silence for two minutes as a mark of
respect to the memory of the great patriots)

T ST T ST

Wir. Speaker : Hon'ble Meniers, Ch. Ranbir Singh, a feedom fighter,
father of the Chief Minister, is present in the House today, in the VIR, Gallery.
i, ag Speaker and oi behalf of the Mambers, welcome him.

TEE ZT Tigy wy uigws

Mr. Speaker : MNow, Hon'ble Mewbdrs will be swom m. Icall vpan
Shrt Jal Singh Rana, M. A., to miske and subscribe the oath or afiirmation.

{The Hon'ble Member was not pbresent )

Now, | call upon Shri Om Parkash Chautala, M.1L.A., to male and subseribe
the oath or affirmation. ' |

{The Hon'ble Member was also not present )

[
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“Mr $pmker - Hon'ble Mierabers, now the Finance Minister will present the
Vote-om-Acgount 2005-2006 (for fhree morts, L.e. April, May snc ke, 20053,

Fioanco Minister (8. Birender Singht : Sir, L zke srivilege to presentio
s August House the Vate-on-Account for the year 2005-2006.

‘ ‘

}iﬂﬂi’bl& metbers would please note that this is only an interim budget
heing presented i obiaina Viste-on-Accmemi to mect the Cperating sxpepdimrs of
fhe State Government for the first hres onthe of the next year, Normally, the
proposals for next year's plun gize and ievel of ceniral asaistance 28 considerad
by the Planning Comenission i the month of Janmary every yeat. But the Plamming
Commission decided these proposals to be comsidered after formation of next

: Gavemm in the State after general assembly elections. As suich, the annual

plan outlay and the quantum of central assistance would be finalized by the Planning

‘ Conmissipn in the Chief Minister ievel discussions which wouid be held some

time n the next financial year. The Indian National Congress had gone to the
people with a set of proposals/measures elucidated in oux election manifesto.
These touched every aspect af econpmy right from Agticulre to Industry and
from secial sector to smployment. The pamifesto refiects the pro-common mad
phiiesophty of Ty party which shall be explained and dealt with at lepgth when 1
pragent the aomual hudget. In fhe meanwhile, we propose to make 2 TE-aSECSent
of the availability of plati resources in view of the changed scenartio so a3 1o enable
P8 1o obiin a larger pian size sased on reessessed rosouTel.

|

‘

Our Government, therefore, proposes 10 obiain a Viote on Accouat on the

' basig of Gurrent vear's revised eatiznates. The full yaer Ludeet will be prosented to

the house in its pext session. While doing this, we have taken into accotmnt the
ssascmzﬁ% sequirdriemns and othey sommnitied Labilities which are likely to ooty
during ﬁhiﬁ period. As such, adequate provisions have been made for the
expendinge on ealamity relier works, foud procuement, drainags & fooed controd,
debt-servicing ete.

Gpeaker Sir, before I tuin to the priorities and coRIRIIIMENTS of our
Governtnent, [ wigh to take this cppormity to offer Government's deep sorrows
and syswpathics on the loss of lives and properties caused by tsunami tragedy.
The tre1inurs that lasted 4 fow syonizivg MOMmERLs BICY ht ymimagined catastrophe
tw soe parts of Tndia and the neighboring sountries. The Union Government
responded to the  siiuation provupily and sanciioned a sizeable rolief package.
Alrpost all thie State Governments and other voluntary organizations cape forward
to provide financial suppottio she affected people and the areas. 1 am quite hopeful
that the relief assistance would help the affected people rebuild their lives, society
and ac‘bncmy‘
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Hon'ble members are aware that the present Government came {o power
with a massive popular mandsaie. State asseribly elections in February, 2005 was a
veie for change, 1t was a vote in favour of 2 now thinking, & new }eaciemth, new
policies and new focus. I have the pleasure to acknowledge the o aycwhehrumT
pablic support, fith and belief that the citizens have 2posed in our policies and
astiens. I also reaf¥irrn my belief that wmder the dymemic leadership o*” our Chief

Ministor, owr Governrnent would come fue to the sxpertations anﬂ pepirationg

of ihe people of the Staie through clean and mmspa:ent gOVEr nanca‘

Hesnomnle Situation : : . ;

1 take it as my daty to appriss this August House of the econorlrﬁc situation
during e cument financiel vear, The UPA Govemment, which Lumg 10 power at
the Centre in May 3004, under the abie leadership of Dr. Max:mphm Singh,
Prime Minister, has charted a new path of development that has gwen an isnpelus
ta the economyy. The growth rate of mationsl economy i the rwirﬂm VERT i
estimated 16 be 6.9 percent. The GEDP of our State recorded a growth'of 12.8
percent during 2003-04 to Rs. 74970 crore on cutrent prices fmm Rs 66455
crore 1o 2002-03. On constant {1993-94) prices; it rose to Rs. 39,993 crore in

2603-04 {rom Rs. 36 834 crore i 2002-03, vecording a growih of LS 6 percedt.

The struchural commposition of fe State cconomy reveals that ﬂweultme
sector atill somtinues to ocoupy a gignificant nosition in State ecomﬁly, although
its contribution t (GSDP is gradually declining. The contribution cﬂ fthe primary
sector to GRDYF declined o 29.6 percent in 40\;»04 fm;m 42 q pacem in
1993-54 and thet of secondary secior ross io 378 % percent from 257 percent
and the terBary sootor to 42,6 poroont from 31.3 imm.m n 1993-D4, "The per
capila income’ Gn cutrent prices increased to Rs. 29963/ in 20{)34)4 from
Rs. 26974/~ in 2002-03 and on consiant {1993-94) prices, it rose o
Rsi 15721/ from Rs. 14694/~ in 2002-03. 1)

|

L F manma]} Aummmtmtmn

Speaner Sir, finaccial sdmimistration is the vackbone of the Jure
administration. Financial administration is presentiy facing new chaifenges. The
sconopic reforms indtlsrsd in 1991 by e then Union Finsnce Minisier Dr,

~Manmohan singh, now our Prime Minister, yielded tangible results and brought
the national economy back on rail, The next conrse of action would, therefore,
be consolidation of the gains of the reforms initiated in the past by following the
path of flscal prodence. The rising revenus Geficit and fisea) feficit of the States
call for immediate attention. Expenditures on establishment, pensions and fterest
paymenis nave tacome a cause of concern. Debt Hability of the States h 5.' become
unsustainable. Restoration of fiscal balance is, thus, the need of the. day.

The Central Government has accepted the recommendations of the Twelfth
Finance Cormmission. The Comumission has made certaiy’ suggestmhs for fiscal
stability at Siate level. The centrai devolution to the States, to a great exieit, has
been linked to the fiscal performance of the States, The recent budggﬂ proposals



4r

i

an0s-0nns ¥ SErEM wEE T (@ T gl ks, e 45
W 2005 & o)

of the Urdon Finance Minister also indicate sorae more stringent measures for
fisoal comection to improve fiscal health of the States. We ate examining the
recoramendations of the Twelfth Finance Commission and the budget proposals
of the Central Government, The measures, suitable to the Siate Govermnmint,
would be considered. However, it should be our endeavour to increase our reventes
and re-oricnt expenditine to pay for mors watlays on education, heahh,
agricalivre, indusiy, social and economic infragiroctre. Our Government Wik,
tnerefore, sirive hard to increase its revenus bHase, COmiAIn expendimre On
agtabhlishment and limit borrowings only to finance capital expendifure and
imvestment in priority areas.

The present Government wouid constanily and coptineonaly aualvse and
seview the financial position of the State. The finance accounts for the year
2003-04 have reported a fiscal deficit at Rs. 2933 crore, The debt liabdlity bas
reached the level of Rs. 27485 crore including State guarantees of Rs. 5869
crore on 31-3-04, 2s a result, the interest payments bave increased to ®s, 2113
crore. The consolidated debt stock constitutes 36,66 percent of the GSDP. Growih
in these fiscal indicators needs to be checked and contained. A composite strategy
of revenue augmentaiion, expeudiiure conanment and debi trrmegement would
need to the fpﬁowed in order o achieve fiscal stability.

Tax Administration

Speak;ﬂr Sir, we propose o tone up and sireamline the tax adrministration
with the dual objective of public convemience and raising resources. Value Added
Tax (VAT), whick is a buoyant and wansparent tax system, has been migdivaciad
by the previous Government., We would review various aspects of VAT suitably.
We have albo reversed the excise pelicy being foliowed by the previous
Government and have prevented cartelisation and monopolistic regime in Thepuor
auctions. Now, it would be more beneficial to small players as well as the State
exchequer. We alse proposs to simplhify the niles and procedures of variouws
taxes for be;m*.r comphiance.

I
Our Priori‘ties

I\Iaw,i 1 would like to highlight the priorities and commitments of the
present Government. Hon'ble members would agree that the previous
{nvernments did not have a cormprehensive long-term approach towarde the
development of the $tate. Tis policies created various development gaps. Tt
becomes & daunting task for the present Covernment 10 birild 5 road map for
halanced devslopment. We would bave to re-allecate the public funds se as to
enable us to meet the deveiopment gaps,

‘frzmsparent & Fair Governause

It wﬁ] he the key prioxity of our Government to provide clean and transparent
governince o the people, free from fear or favour and without any political vendetta. '
The law & order situation in the State is in shambles, Qur Governiment is committed
to improve| the sitvation so that every citizen . the State foels safe & secure.
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Efforts would be made to make the law & order machinery people friendly.

Natural Calamities - |
Hailetorms recently lashed various part of the State causing hea‘vy' davonge
io the standing cropa. Ti becomes our foremost duty to provide adequate relief 1o
ihe affected farmers. Our Government has goi the special girdawari conducted. We
have decided {0 enhance the compensation by 25-50 percent as comﬁa:ad 1o the
previous rate, which is being provided to the affaciad farmers,

Povwar

Electricity plays a crucial rele & the development and growth of the State,
Therefore, our primary concem s to provide round the ciock assured ang affordabie
power supply to the people. To achieve this objective; we propose to strengthen
the working of power vhiliies. Effective steps wonid be taken to reduce the
trassmission and cisiribution josses and to bring about Rnprovement i oiher
DOWET parameters. We aiso propose to re-orient the existing thermal power piants,
mieniize el fnctioning and improve the plant load fickon. My priotiy wowd
also be to have more hydro-electric power for the State for which concerted efforts
would be made to have joind hydro-electric projects with Himachal | Pradesh &
Uttranchal. Consumer {riendly approach would be adopted in regard to power
related probloms,

Irrigation

Qur Govermment reatises the importance of irrigation for agriculwe, We
are, iesefore, committed to provide adequate quantity of &rigation water i the
Tarmners. Since availability of river water is Hmited, our erophasis wouldbe maore on
water conservation and ity distribution. Concerted efforts would be made to
rehabilitste and modeniize dic exisitoy irtzation channels, cubancing the capacity
of distributaries, constmction of new camals & check dams, We 2kt

LAt

proposs o
bring swephus rainy water of various rivulets to raise ground water level and re-
charge the anid lands of the State especially the southern parts of Haryana, SYL
cemal 14 the hife Vine ofagriculiure in the State. The present Govemmen is committed
1o bring Ravi-Beas water to Haryana on priority basis by vigoronsly p‘um!.:!.mg the
matter before the Supreme Court and the Union Governrasnt, |

|
Agricnlinre i
Agriculiure continues to be the maimstay of 70 percent of the| population
and coniributes 25.6 percent to (he State income. This secion Is beset with serious
diffionlnes, Hence, we acoord highest priority to this avea. Fauiﬂypcﬁci#;&, ohgolste
planning and spurious inputs have greatly damaged the agriculiural fabric of the
State. Besides, the agriculture sector is also facing the problerne ﬂﬂ rmarketing,
storape, farm credit ete. Our Government is compmitted to address these problems,
We, therefore, propose to make innovative changes in the agricuimural practices.
Emphasis would he laid on diversification of cropping pattern and marketing of
|

i
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agricubtural produce at rermmerative price. We also propose to introduce 2 crop
insurance scheme so as to safeguard the farmers from crop failure. A revolving
fnd weald be set up to facilitate the farmers and the agriculural laboureny to gt
loans at lower rates of interest,

Harvana is the largest experter of basmati rice in the country, The present
Clovernment would setup export zones for #he axport of Tics, and other cormrnodities.
Nacessary steps would be taken to provide information about the Tetes of different
commmaditios in various part of the comntry. Indebiedness of famers is 2 serions
problem rd tie State and if not atended to seriously in the irmmediate futare, 1
might give|rise to the kind of extrere distress which forced indebted farmers fo
comaTii suicice in barge mutibers in Andhra Pradesh & Puzijsb, Suitabic & effeciive
measures in tune with the approach adopted umder the TTPA'S common tminivmm
progrgmmi; would he taken so that the farroers conld be extricated from the debt
tean, O Government will take all necessary sieps 10 provide adequate agricutaral
credis facilities at a reasomeble rate. ‘

Amj:rm! Tshandry plays & key role for the rural sconomic devglopment,
Promation of deiry activities would srsarty hely meking seoall farming ieble.
Ambitious programmes would be taken up towards the genetic improvement of
the mailch @imais and 10 keep them disease free. ‘

Eﬂumlion{

‘

Guality sducation is 3 pre-equisite 0T MTmAk FES0URGE development. This
sevtor is lncking in quality and trTastrucwise. This has resulted in mushroom
growth of private/public educational institutions. ¥ Iniversatization of elepentary
education with expansion of schooling facilities and qualitative impiovernent in
education is the major frust area of the present Governtaent. Special enrolment
drives would be lamched with cooperation of the local copumunity und wide
publicity would be given to create awareness amongst people about the need and
inmostance of educaton. Effective steps would be taken to refuvenaie the gducanon
sysieir: fa the Siere, Ouw Governnmst wondd review fhe  sitwation of fschmics}
institutions and sffective steps would be taken for quality frprovanent i technical
education. Similarly, effective steps will alzo be takento revamp the education in
dagree colleges. All Undversities in Baryana would be made cenives of exccliance.
We propose to set up an “sducation city” on the pattem of Oxford University to
irpperl quatity cducation to the youth, 25 percent seais will B ieserved fof the
domicile of Haryana, |

10,00?ﬁtl

Basltk

1Tne present Govermment is commnitted w raise the health statua of the
people. The health institutions in the State are lacking in infrasiructure, medical
persopnel, medicinss and other health care facilities. We, thevefore, propose 10
initiate effective steps to improve the working conditions of al) Primary Health
Cenires, District Hogpitals, PGIMS Rohtak and Agroha Medical College. Emphasis
would a}sa be laid on improverent of basic facilities like potable drinking water, ‘
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hygienie surroumdings and such other facilities which belp keeping the COPITOn
citizens free from diseases. The lowest fermale ratio of 861 per thousand male in the
Stgta has become a catse of gerions concsrn, All preventive measures would be
taken to improve the sex ratio. ‘

Ermpoymsent

Unemployment is a buring problem these days posing a serious threat to
the soclety. Avennes for Governinent jobs ate limited. In the absence ﬂf samfal
emuloymem & large muber of youth have hecome frustrated and are mdulgmg
in tilogal aotivitics causing law snd order probiom. The meapre seemm w}'ﬂﬁ"t
allowance given by the previous Government 18 no remedy. The \ present
Govemnment is, thus, committed to create. gainful employnent opportinities in
the public and the private sectors. This shall not remain a mere slogan,} but is a
eomivitnent that our party president, Smt. Sania Gandhi, has made to the nation
and we shail rake all out efforts to inplement this in letier and spirit. Avenues for
self-employment would also be prometed Scheme 6 advance loan to attisans and
other self-ermpioyed persons at reasonabie raie of intevest would be infroduced.
Avenues for creating emploviness, mormmnes in agricuiture, muﬂSMes and
sexvices sectors would also be expiored. The system of e-governance vyould be
promoted in all Government and non-Govermpent organizations to bmgﬁ in
eificiency and creatig employinent gpporanities. |

Nk
Urban Developraent }

Hon'ble Speaker Sir, our Govermment is cqually concemmned abcut the
integrated urban development and is committed to ensure pmwsm{‘ of best
mumieipal and civic amenities, The central fands coming to the State for urban
development would be judicially allocated and optitnally utilized. |

|
. |
Tedustries ?

There is 2 greal potental for industrial growth in the State. §ince the
previcus Government had no major indusirial thrust. this potential has zat been
fuily exploited. Cur Govermmneat is commitied o rapid ndustrial growth m the
State ¢uly backed with supportive peticies and conducive mvestm&nt}mmatc
dpecial schemes will be devised 1o get up big industial unis ia e pablic, private

ad joint gecror. Effective steps would be imitiated to attrast foreign dirsct
investment, A new industiial policy will very soon be announced.

Social Welfare

We are committed io provide social security cover to the vulnerabie social
groups in order to raise their socio-ecohotnic status. The welfare pension schemes
for senior citizens, widows, bapdicapped persoms and destituies wonid be
comtinued and it would be ensured that pension amount is disbursed by seventh
of each month. Backlog of Governtrent jobs reserved for Scheduled Cs‘mtes and
Backward Classes will be cleared and the rescrvation policy will be implemented in
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tetter & spirit, We propose to provide snitable jobs to the wards of service-men of
Haryana 'a;r}m die in harness. Special prograzumes for child Gevelopment and wetnen
empowerment would be launched. We also propose 1o revise the pension amount
of ex-servicemen and freedom fghtars.

Deventralization of Power

The 73w and 74tk Constimyional awendments provide for enmowerment 6f
rorai and whan iocal bodies. The previcus Guverrment haz not devalved any
pOwer, fimerions  and funds to fese local bodies, Rather it divested them of
iheir power by creating extea constimtional bodies fike Gram Vikas Samities
which wiil be now seviewed, Our Govettment is cormuitted to transfer financial
and administrative powets 10 all ers of Panchayat Kaj Institutions.

Governmeni Employees

Government ewpioyess are the hackhone of State administration. Our
Ciovernmeni is deeply concemed with the wetfare of its smployvess. A large
number of categories do mot have adequate promotional avenues. Many
exaployaes of the Boards & Corporations have been retrenched. We propose to
consider favourably various problems being faced by the employees. At fhe
same time, I do hopd ihat the empioyoes would, in tum, cooperate the
adninistration in the implementation of Goveroment policies & programmes.

With this background, highlighting the priotities and progrEIIGG of the
present Government, T commmend the vote on account for the first three months
of the next financial yeer 1.e. from April to June, 2003, to this Augnst House for
comsideration & approval.

] ‘

i Jai Hind !
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Mr, Speaker ; Hon'ble Members, 10w, the discussion and voting on the
Supplomentary Hstimatos 2004-2003 {Zecond Tnstabment) will take vlace.. Ag
per the past practice, | order 10 save she time of the House, the demands on the
order paper will be deemed to have been read aud moved together. The Hon'ble
hernbers can, raise AisCuUsSion ity OB demand but they are Tequested o indicate
the demand sumber on which they wish to raise the discussion.

That & Supplementary sum not exceeding Rs, o8 84,008/ for
reverme expenditure be granted to the (Jovernor to defray charges
ihat will come in the coutse of payment for the year ending 3ist
March, 2005 in respect of Demand No. 2-General
Administration.
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That 2 Supplementary sum not exceedisg Rs. 1,000/- for Tevene

‘expenditure be granted to the Governor to defray Lharges that will

come in the course of payment for the year ending 3ist hiarch,

2005 in respect of Demand Neo. 6-Finanee,

‘That a Supplementary sun 0ot exceeding Rs. 1,008 for 1o venue
expenditure be granted fo e m::mw" o dedray mﬂgcs it il

come in the course of payment for the year ending 355t March,
2005 in respect of Demand No, T-Other Adminisirative
Services,

Thet a Supplewcntaty swin not sxceeding BEs., 1,808/ for copitel

expenditure be granted io the Governor to defiay charges that will
come in the course of payment for the year ending 31«,‘ Mavch,
2005 in respect of Demand Ne. 3-Buildings and Roads.

. o - aa - | r
That a Supplementary sum not excesding Rs. 1,00,01.0006/- for
roverme expenditere be gmented to the Covernor to defray charges

. that =Al ropne 0 the course of '{)a’ym'*'ﬂ" foye the vaar nnﬂ}ng Figt

March, 2005 in respect of Demand No, 19-Medical & Pablic
Heaith.

That a Supplemﬁntary gum not exceeding Rs. 2,000/~ for revenue
expenditure be granted to the Govemer to defray charges that will
come in the course of payment for the year ending 31st March,
2005 in respect of Demand Mo, 21-Cormanity Bevelppmenta

That a Supplementary sum not exceeding Rs. 20,99,90, Gi}{h’— Tor
capital expenditure be granted to the Governor to defray charges
that will come in the coutse of payment far the year ﬁﬂdiﬁg Jist
- March, 2005 in respect of Demand Neo. 25-Loans 2nd Advances
- by Biats GoVEroneh.

Shei Karan Singh [kaial : Sir, T want to speak on e Vore-OlirACCoumE
which was presented by the Hon'ble Finance Minister yosterday,
Mr. Speaker : Mr. Karan Singh Dalal, you may please speak on the
Supplementary Estimates which were presenied jusi now.

Trenspart Minister (Shri Randeep Singh Surjewala) : Sin, ths Hon'ble
Member knows that Vore-on-Account i5 not & matter of discussion ag per the
convention and fhat has been followsd, He had been the Parliamentary Affairs
Minister, If he wants fo Speak on Supplementary Rstimates then he is weicomed
to speak. ‘

Mr. Speaker : Mz Kardn Singh Dalal, you bave to discuss the
Supplomentary Sstiemates. If you want to speak on Vote-on-Agcount then that will
come later on,
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I'virj. Speaker : It was examined by the Estinmates Commnttee snd the
Chairperson Estimates Committee has presented the report before the House.
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Mr. Speaker : Now, the demands will be put to the vote of the House,
Question is— ‘
That a Supplementary sum not exceeding Rs, 90,064,000 for revenue
expenditure be granted o the Governoy to defray charées that will
come in the course of payment Tor the ye ar ending
31st Mairch, 2005, in respoct of Demand Ne. 2-General
Adrainistration,
The motion was carried
br. Spesker : Cueston is—
That a Supplementary sum not exceeding Rs. 1,806 for revenue
expenditire be arapted to e (overnor to defray charges that will
comie i the course of payment for the year ending
31zt March, 2003, in respect of Demand No, 6 Finance:
That 5 Supplementary sum not excseding Rs. 1,000 for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of paymient for the year eading
31st March, 2005, in respect of Demand Ng. 7-Other
Administrative Services.

The motion was carried
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That a Supplementary sum, not exceeding Rs. 1,000 for capital
expendinue be granted o the Goverlor 1o defray charges that will
' come in the course of payment for the year ending
- 3]st Mzrch, 2005, in respect of Demand No. § Buildings and
| Roads. '

| . .
; The molion wis carried.

i
|
b

Mr, $peaker : Question is—

| That a Supplementary Surm not exceeding Rs, 1,80,01,000 for
. tevenue expenditure be granted 1o the CGrovernor 1o defray charges
' fhat witt come in the course of payment for the year ending
. 31st March, 2005, in respect of Demand Ne. ig-Medical &
%’ Buhlic Meghth.
|

The motion was carried.
Mr. Epeaker : Question is—
That 2 Supplernentary sum net exceeding Rs. 2,000 for revenue
1 cupenditurs be grented to the Governor 10 Aefray charges that will
come in the course of payment for the year ending
318t March, 2005, in respect of Demvand No. Zi-Comminity
| Developmenrt. : '
The moticn was carried.
M Speaker 1 Question is—

. That a Supplementary sums not exceeding Rs. 20,99,90,600 for
. capital expenditure be granted to the Governor to defray charges

that will come in the course of payment for the year ending
31ist March, 2005, in respect of Demand Yo, 25-1.0ans and
Advanees by State Government.

The motion was carried.

& | O, 2005 B TG Bt W O TS G AT

Ivinf-. Speaker : Hon'ble Members, now discussion and voting on the
Denmands tor Grants on Vate-on-Accounts for April to Tupe, 2400 will take place,
A5 per the past practice gnd in ordar to save the time of the House, the demands om
the order paper will be deemed to have been read and moved. The How'ble Menibers
can discu.s;s amy demand and they ars requested to indicate the demand rmmber on
which they wish 1o raise discussion.

The normal convention ¢ that no discussion takes piaces on these
dernands.; This is a normal convention.

. Thata sum not exceeding Rs. 2,52,00,000 for revenue expenditure
be granted to the Governer to defrey charges that will corae in the
- course of payment for the year 2005-06 {ftom the 1st April to
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M ;_.feake" o
¢ 30th que 2005} in respect of chmg&s under Demaqu No, 1.

s f ‘ ‘ {3 e, 2005

Vldhaxnﬁaﬂma. L

That a sumo not exceeding Rs. 34,08,68,000 for revenue expendxture
be granted to the Governor o defray charges that wit! come in the

course of payment for the year 2003.06 (from he Tat April w0
30th Jume, 2005} i respect of charpes “ndﬂr Dawﬁaw" Ba, 2

Pl . 1N A

Cﬁﬁﬂ:ﬂ! A{-m}mstfnuﬁu. ' ' :

" Tihat a sumnot cxceedmg Rs 182,19,54,000 for revenue exnendxture

and 25 5 22,230,000 for camitp} eﬁpmdﬁw e granted i fhe Govermor
to defray chargea that will come in the course of pament for thy
vezr 208554 {frome  ihe ist Apz;n 0
30th June, 2005) in Tespect of charges under Demand Wo.
F-Reps,

‘That a sum not exceéding Rso'65,1‘0,32,000' i“or Tevenue

expenditure be granted to the Govemnor to defray charges that will
comme i the coutse of payment for the year 2005-06 (from the
1t A‘!‘\ﬁl £ T T Tnnp 2{\QQ\ mn vnsp.:.-m ~l r-l-‘-.rnn.- ey o ) - P |

Lo vu.ﬂu.& L ATTT LY
Noed- Revenne,

That a sum not exceeding Rs. 13,46,14,000 for revenne
expenditare be granted to the Governor to defray charges that will
come in the course of payment for the year 2005.06 {(from the
1t April 1o 30th June, 2005) in respect of charges under Demand
Neo, 8-Exeise & Taxation,

That a sum not cxceeding Rs, 223,55 48,000 for revenue
expenditure be granted to the Governor to defray charges that will
come w e course of paymeni for e year 2005-06 {Tom the
15t Apmii to 30th Jume, 2005} in respect of charges nndsr Demend
Neo. 6-Finanece,

That 2 sum not exceeding Rs. ig4 223,783,000 for revenus
expenditure be granted o the Governor to defray charpes that will
come in the course of payment for the year 2005-06 (from the
Ist April to 30th June, 2005) in respect of charges under ;!)émand
No. T-Oither AdmEnisiranve Serviees, 1

. - |
That 4 sum not cxceeding Rs. 53,75,37,000 for revenue
expenditure and Re. 67,71.47,000 for capita! ax,,.and:tum be

. granted 1o the Governor to defray charges that will ::Qme in the

course of payment for the year 2005-06 {from the 15t | April 1o
30th June, 2005) .in respect of charges under Demand Na, 8-
Buildings & Roads. |

" That a sum not exceeding Rs. 446,25.67.000 for revenue exf)endimre

be granted to the Governor to defray charges that will come in the
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1 coutse of payment for the ysar 2005-06 (from the 1st April 1o
30th June, 2003} in respact of charges under Temand Neo.
9. Eanextion,

That 2 sum not exce¢ding Rs. 181 .88,44,000 for revenue gxpendlinne
and Rs. 54,51,72,088 Sor capital expenditare be granted to the
Governot o defiay charges At will comms in the course of cayroent
for the year 2005-06 (from the ist Apiil to 30 Fume, 2005y inrogpect
of charges under Dremmand Ne in-Kiediest & Public Hesith.

That a surmnot exceading Ra. 1 7,03,91,000 for revenus expendipre
be granted to the Governor to defray charges that will come tn fne
comrae of pavreent for the yoar 005.06 {from the 1st April to

16th Jupe, 2005) inraspect of charges ander Tramgad Ne, 13.Urban
Tievsiamment. o

That 5 sam et exceading s, 27,76,42,000 for revenue gxpendinre
be granted to the Governor 10 defray charges that will come in the
course of payment for the yeaf 2005-06 (from the 1st April to

and Mo, 12.Labour

sy wuuned e Ty
ILFALAONR & 5 arw

30th Jome, 2005} mrespect of charges under T
& Eroplgvment.

That 2 swmniot exceeding Be. 3 58,23,05,089 for ravame expendinue
and Ks, 48, 75,00 for capital sxpenditure be axanted to the Governor
to defray charges that will come. in the course of payment foy the
year 2005-06 (from the 15t April to 30th June, 2005) inrespect of
charges under fremand o, 13-Bocial Weltare & Rehabilitation.

“That a sum not exceeding Rs. 7 490,66,000 for revenue expenditure
and Bs, 1253,00.00,008 for capital expendiiure be graned to tho
Govertior to defray charges st will come i the course of payment
fior the vear 2003-06 {from the st April to 20th Jupe, 2005) in respect
of charges under Demand Ne. 14-Food & Snppiies.

~ That a s 10t excerding Re. 417 ;53,00,000 for revenue expenditure
omd Es. 111,74, 78,868 Tor cupital expenditire bo gramted o the
Chavemor 10 deftay charges ihat witl come io. the course of payment
for the vear 260506 {itom the Tt Apri 1030t Juns, IGS) mrespect
of charges under Dermand No. 15-trrigation.

That 7 s ot exceeding Bs. 14.36.95,000 for revenue expenditare
and Rs. 55,65,000 for capital expenditure be granted to the Governor
to Aefray charges that will come in the course of payment for the
year 2005-06 (from the 1st April w0 30th Fune, 2005) in respect of

charges under Demsnd No. 15-Industries.
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iMr. Speaker | |
That a sum not exceeding Rs. 70,25,07,000 fo‘r revenue
sapenditore be granted 1o the Govemor o defra ¥ chaiges that will
come jo the course of payment for the vear 2005- Oﬁ\ (from the

131 Aprii to 30tk June, Z005) in respect of # charges under Demnand
No. 17-Agricnlture, 1

That a sum not exceeding Rs. 34,30,97,000 mi" revenue
expemdtiture be gramted {6 the Goversor to defiay :;ha:gas that will
come in the course of paymeni for the year 2005-06 (from the
Yet April oo 200 Fune, 2005} in respect of charges umdsr Demand
Ny. 18-Animal Husbandry,

That & sum zot excesding Rs. 2,61,%1,080 for revenue
expenditure be granted to the Governor to defray charges that wilt
come 5 ihe course of payment for the year 2005-96 {(Gom the
15t April to 30th Jane, 2005} in regpect of charges under Tremand
No, 19-Fisheries.

That a sum not exceeding Rs. 26.46,21,000 for revenue
expenditure be granted to the Governor to defray u:mrges that wiil
come in the course of payment for the year 2005-06 (fmm the
ist April to 30th June, 2005) in respect of chirzes under Semand
Neo. 20-Forests.

That a sum not exceeding Re. 65,20,32,000 for revenue
sxpenditise be granted to the Governor © defiay charges that will
come in the course of payment for the year 2005-06 (from the
Lt April to 30th Fane, 2005} in respect of charges unden Demand
No. 21-Commmnity Development.

CThat & sum aot exceeding Rs. 5,97,25,0986 for reveaue
expenditure and Ks. 2,73,25,000 for capital expendire be granted
to e Governor to defray charges tat will come in the| course of
~payment lor the year 2005-06 (from the Ist April to
30th June, 2005) in respect of charges under Dewmand No, Z2-
Luwﬂperatmh. |

b
That a sum not excesding Rs. 153,93,51.800 fm;f revemne
axptnditure and Rs. 13,91,50,000 for capital ﬂxpencumre be
granted to the Governor to deffay charges that will uc;m: in the
course of payment for the vesr 2005-06 (from the 1st April to
30th June, 2005) in respect of charges under Demand No. 23-

. Transport.

That 2 suwm not exceeding Rs. 40,52,000 for revenue expenditure
and Rg. 1,37,50,000 for capital expenditure be gxan%ed to the
Governor to defray charges that will come in the course of payment

i
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 forthe yeat 2005-06 (from the 1StApn11:o3Oﬂ'1June 200":)mm>1:e::t
. of charges under DemandNo 24=-Tourism. .
|

| Thal a sum not exceeding Rs. §2,27,08,000 for cap1tal expenditure
i T riﬁmrk o the (overmoT ' Ummv i umfv:'s bt Wik come I The

| course of payment for the year 2005-0¢ {from the st April to
- 30th Juee, 2603) in fegpact of charges under Demand No. 13-
| Loans & Advanees by State Govt.

o ssi’tmﬁwu;rm afeRmEr RN, wﬂwaﬁm-ﬁrﬁ%mmww
Wﬂwwwwﬂgﬂfﬁ@‘ﬂw%ﬁ?ﬂ?ﬂ*ﬁﬁﬂﬁhi\Jﬂq;

- . e st (40 Tordty Firg ediara ) | SRR T, AT GEEE & g

‘ M@nﬁﬁﬂﬁmﬂ%mmﬁ“ﬂ?ﬁﬂaﬁéﬁﬂﬁﬂﬁ%ﬁﬁmwmﬁmﬁﬁ
: “W%W‘ﬁmﬁ HET ] ‘::peakerSu,lamquotngthﬂbmklﬂiaul&
-+~ Shakdha " Atpage 645 s, tmntmned—

| “Vatf: on accmmt it a formal business and as such thcrc is nommlly

“no dmcussmn in the House therson, the idea being simply that
- governineht funétions should not come to a standstill because of
the absencc of the vote of the Honse authorizing the expenditure.”

“As A conventmn, vate on account is normally passed without

. discugsion, The Speaker may, howevet, allow sotme- ‘questions 1o

be asked and answers' ‘given to as to explain to the Fouse what

| exactly the membess are called upon to vote”. =y < @ g g

& et freeel) ot adrE w3 | g o 1 st
Tt & | @ wrie a8 Subject to discussion T &1 |

‘Finance Minister {(Shri Bircnder Singh) Sir, from the very first day,
‘ whem yc»u took the Chair of the Speaker, you have set certain conventions. You

 areto foliow certain things, which woilld be appreciated by the House as 2 whole.
We have suﬂ'mmnt dme. T do not have any objection to give Teply to the question.

- raised by the Hon'ble Membel:s One thing, T would like to ciear is that the Book
“Faul & ﬁhakdhar is not the Cunsumu on of India. '

i (o g e ) - oy T, w#‘r‘ﬁwmﬁﬁrﬁma o
&sﬂi%:rrww;unmﬁfaﬂﬁwﬁmmﬁ‘r% | s 39 e yRba T g
quenes :%TEHTS ¢ 9} W But do ot make' ita cunvmuon exceptioncan be there.

Mr Speaker: That is why, Irequestcd the members to be in brief,

: aﬁ#hﬁwmv;cm(wﬁa) Ww ﬁﬁﬂ#ﬁﬁ&mwmﬁwm
ﬁﬁmaﬁ%lﬁww mﬁ%ﬁwaﬁwﬁw@aﬁﬁsmrwmﬁw
‘.aﬁiﬂamwwmmlmﬁﬁwﬁﬁmﬁ%waﬁﬁ#%wﬁﬁvrﬁ@r
e PiaTonr 4R TR A 9 fg Al offs qarde S wert i frg v @) e
T, ey T e oo s & b 9 A W e v ifte ager 4% e
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Mr, Speaker : Mz Gupta, You may Please wind up.
i Y ST v < TR S, o o s 2 () e , e e

L #mﬁm;ﬁ%‘, A O v Y 4o 3 v 2wl w, '«‘ff",a?_‘mmﬁw

- TR S, S o i qomore & g rame wE ¥ g
B T | () S et g o weew 2-3 v} ae gy 21 & Sy ey
TSR & SRR e A w1 (R ¥ e e e o B e
. ot oF &t R Bf % ol Rt s % W ot o R 9, mo0
~ occupation, no tenders Y 9 T @ wraT off we et & gt weel o ot ag
mew&ﬁ%m@www&#aﬁwﬁwﬁwﬁ%ﬁam
ﬂ 'aﬁgqﬁwmmv&mﬂmwagﬂmaﬁw%lW.'@ﬂaﬁw,rﬂ:r“w
X SHE fiRem W ovs B @1 vey e Sieae WKy, I ufe b,
S, g A gt e 5 5 2 o v P o 429
m%ﬁivﬂw-m,‘ﬁwwwmm‘%mﬁﬁammﬂlﬁwﬁm%mﬁ
| Waﬁmﬁ#ﬁ?h'wﬁﬁ?ﬁfﬁmmmﬁwﬁaﬁmﬁﬁﬂ#%ﬁ
.ﬂﬁmﬂﬂ,wmaﬁmﬂwﬁwﬁaﬁwmaﬁvﬁmﬁ%ﬁm&@mﬁﬂ
_ w?ﬁ%umﬁmwﬁmlﬁﬂmmﬁﬁﬁﬁmﬂr@wﬁ?WWWﬁ
. O O A & T R 5wk sifaera, fvew o 3% 2 uy WP S W |
Mr. Speaker: Mange "R;am.lj,..?ypu remained the Finance Minister for a

 mummber of years. You knaw it, how it is done, ;" .
ol g s e e R TR T H et T ga &1 We were
stricton it T fell W Eo T aroren affe W T TSt I o
T M Speaker: Thai is not the point. The point is that of the system. We
should not destroy. the system, o R
‘Sh‘. Munge Ram Gupta : Sir thig'is the 5,,353?“?91;“(" do Rot-mintain the
systerr, The system is old. 37 R} 39) T AT 2R T E, o gm A 7
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Mr. ﬁpeaker s That is wrong, T agree with you.

aﬁhﬁmw e wEIGw, § speaee o Y e 3wy e
mmwm\ﬁ a—aﬁ%ﬁwmﬁeﬁwﬂ'ﬁﬁ?wﬁ%ﬁdwaﬁm
aﬁ?gﬂfﬁww—‘l qET PIRIET B

Mr. ﬁpeaker Mange Ram Ji, please sit down. (Inmptmn) Very long
speeches ara being delivered. This is bevond convention. -

sﬂﬁxmﬁaﬁg@ i e, R 4 R 91 e R e o o ot
Mﬁmiﬁﬁwﬁwf&mﬁa‘quﬁmﬁmﬁaﬂaﬁwwwﬂ%w
i & St B 0 R § vl o & O, o R o T O, U RN
aﬁﬁv@rﬁrwwmﬁmmﬁwaﬁﬁw&ﬁmﬁgﬁamwmﬁm"f

e e e vl 5 kS0 R P A e R R W L

Wﬁ%m@ﬁﬁwwﬁ%@nwﬁﬁmmmﬂ
& wEerd T ¥ evdy ol dvm @ oo (oW e A geaEE TE ) 16O
wmw‘mam&ﬂwgéélﬁmﬁ#ﬂwﬁ%wmﬁwmI '
ﬁm%f&?wﬁuﬁm%ﬁwﬂwm?mwi%mmﬁwﬂ
%’mﬁé@m % o N @ ol 4 RS £, O 9w & e @, e R A
maﬁvm#aﬁaﬁaﬁwﬁmﬁwﬁﬁw#ﬁwvﬁ%“ﬁwﬁw
m%‘qaﬁ%mﬁsawwm@ﬂﬁwmmwwmwaﬁwﬁaﬁw
WWWWWWIW%mﬁWWﬁMI(ﬂq
Wﬁﬁm 1) {interruption)

Mv‘ Speaker : No interraption. T will not ailow Eurtner dizonssion, Tt was
exgrepted ; 25 degired by some members of the Heuse. 1 ava very sorry. 1 will aot

g0 beyond that convention. Only Marpender Smgh will spc:ak and then Finance
hll' mstar 1-:H“ 'n:lp]_y

me Cohatiar Pal Singh @ Sin, I want o say (Inferrnpiion}

‘V[;- Speaker : Please take your seat. At ihis stage n0 discussion.
tlntexrupUQn} ‘ '

Prai’ thatt.zr Pal Singh : But Sir, d:s‘“ussmn i gamg Ly

Mr. Speaker © Pleage sit down. et ) ST O o e g e, |
me&reabsmtatthatnme ﬁ“gﬂ@ﬁﬁﬂi’&fﬂﬁ% aﬁﬂmﬁ%mw%

My, Chhatar T Dal Singh, you were abbent at that time. That iz not the cags.
pmxmsed you yesterday that I will give you time. And you have to come n hmc

Buiyoudidmtcumsmtxmc wwrxﬁ ﬂﬁ#ﬁ?ﬁwﬁwwﬂ?@ﬁwmﬂ
sﬂﬁmmwﬁm

S]m Birender Singh : Speaker Sir, I have a submission because now, you
are sm:kmg to the convention and that too on the saying of “Kaul and Shakdbar™
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[8hi Rirender Singh |

tuat they have the time tw speak in the Second Sitting becanse in the second
sitting there wovld be an ansropriation Bill on the same thine, and on Assronriation
Rl they can speak, (Interruptions)

Prof, Chhattor Pal Singh s Sie

Mr. Speaker : NoNo, Chhatter Pal T, pleass take YOUr $0at, You can spesk
i the after noon. New, Major Nizpender Singh rmy speak,

Major Nirpender Singh Sangwan (Dvadri) : Sir, first of all, | thank you for
having given me thue 10 sosxk. T wane to make it clenr that we went 0 raies the
Points over the topics that have heen covered and the demands that have been
passed. We wani to make sore that point of view is heard, so that when he budget
1s wade those points are to be incloded because we won't get f‘unheTr time to
speale, . ‘ o | ‘

In reverme side firet of all | nmst say Compuierivation of records is of

very prime portance, This leads to = lot of cases gomg on in various courts
and if we do computerization of records in a time fratme 50 that there 15 any of
the official does not igavc: any excuses to make that we need mare time.lWe have
to do this ot the shortest interval of Hime, 1

We need more power but no douht we need more quality pm‘#e;_ And
preventive: agencies to make sure that there is no theft because in Haryana the
losses of power are at its zenith and it is the most in the whole of Tndis, And this is

Tore 86 because there is thefi. And not that the lines are bad but the lines in the .-

villages are 50 old. And I think these lines were put hanging in 1960s and they were
pat hanging so loosely and every now and then thers ig an accident because
somebody’s crop is bumt, somebody’s house is burnt and somebody gets
ciecirocuted but this 13 ore so because they have not boen changed for 2 long
time, T think we nieed to put in some moiey aside so that these linos srrmnid be

chapged,

In irrigation, draipage and canals need re-aligning at very "ﬂa;x:}‘r places,
Along the canal there is so much seepage. That on both sides of the canal when it
is riinming there is sianding water and such aspais lack repain Meither the faroers
have been given any compensation for fhat nor they can plough their fleids. So
We mist make stre that either the irigation departrent give them compensation
ot they shondd re-align e canals so that there is no scepage oceurs fretllumiﬂy_
' ' I

The Waticr table has been gone very low and we need a State Pblicy on
wates and o make sure that wbewells dug in the areas showld be in a planned
manner. We should take professional help in this to make sure where the water
table it stable, where whewelis have to be dug otherwise in a very few years
most of onr tubewells run dry and we will all have to buy water from some other
agencies, "

~
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The éysmm of imigation s totally cutdated. The flooding systeta of
nrigation should be improved because we need very much mors water. Lot of
water is wasted, We should encourage drip irrigetion and sprinkier system of
irrigation, |

. |

In agriculture scctor the procurement of crops is about to begin and ¥
must requxﬁs;t that all major mandis should be established in the areas outside the

town, }

Mr. $peakew : Thank you very nch. Please take your seat.

Major Nirpender Singh Sangwan : Sir, one more point of ex-
servicemen which | want to being cut and which have not bepn hrowught ahout
earlier. ' ‘

M Speaker : 0K come to that point. I one point is left then come ¢
that peiat. | ' : ' .

Wiajor Nirpender Singh Saugwan : Sir, this fitne ex-servicemen have
voted in mass for the (Jonpress and this s one sector where you peed to look
inio Decause they are He one who have been neglecied aii along, They are very '
irained and very dedicaied and there axe ot of peopie avaiiable and at very young
ages to the Government so budget should be set aside to Took after the servicemen
and ex-servicemen in the coming budget session. “Fhank you. (Iitérruptions)
Mx. Speaker : As Hon'ble Finance Minister bas assured that Appropriation
T7.00 91| Bill s to be introdused today in the secued sitting. You will get the
T 0 speak at that time. Please take your seat. Hon'ble Members, now Finance
Minister wili speak. ‘
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recharge of Dohay, Krishnawati and Sahibi.” These are the areas where rainy © -

water can be thrown and put and that would constantly maintain the wa for level,
rather it would raise the water table of that particular area, which is the demand of
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that area, We assuite you ‘that tn that direction, we would make efforts in this
financial ye»:-:r 1 am ot giving you any other longer future date. We would make

" efforts in this firancial year, This is what the Govermment’s thinking fe and it has
been amply made clear by the Hon’ble Chief Minister and if you go throgh the text
of my speech, you would find these all your apprehensions are very well exprassed
in my specch. That is all Sir

JiEA bﬁmakar : Now, the demands will be put to the vote of the House.
Juestion 13—m :

' | That a stam not exceeding Rs. 2,52,08.000 for revenue expmdlmw '
be granted to the Governor to defray charges that will come in the
course of payment for the vear 2005-06 (from the st April o 30th
Jupe, 20035} im respect of ch&rges under  Demand
Mo, 1-Vidhan Sabha. :

That a suin not cxceeding Bs. 34,00,60,000 forzevenue expenditure
'be granted to the Governor to deffay charges that will come i the
course of pavment for the vear 2003-06 (from the
}st April to 30th Fune, 2005) in respect of chazges under Demand
No, 3- General Adnidnfsirakion. ‘

That & sumnot Bxceeding Bs, 182,19,54,068 for reveaus expenditure
and Re.5,33,56,600 for capital expendiure be granted to the
Crovernor to defray charges that will come in the course of payment
for the year 2005-06 (from the lst April fo
30th June, 2005} in respect of charges under Demand
No,3-Howme.

Thai & g aot exceeding Ry. 65,18,32,00% for reverue expendxtm‘c
be granted to the Governor to defay charges that will come in the
course of payment for the vyear 2005-06 (from the
st April to 300 Jupe, 2003} in re,spsct of charges under Demand
No4- Revenue, ‘

|Thata sum notexcesding Rs. 13,46,14-,@0!} for revenue expenditure
be granted w the Governor to defray charges that will come in the
course of payment for the year 2005-06 (from the
st April o 30th Juge, 2005) in respeci oF charges under Demand
Nn‘ SFxcise & Taxation.

;That a sum et sxceeding Bs, 223,95,48,006 for revepue expendinwe
be granted to the Goverpor to defray charges that wili come in the
\comsa of payment for the year 20035-06 {fromi the
Eat April o 30th June, 2005) in mspec* of charges under Demand
"‘Im G-Fingace.

‘Tha 3 sum not exceedity Rs. 154,24,76,060 for revenue expenditure

Ec eranted to the Governer to defray charges that will come in the
course of payment for the year 2005- 06 {from the
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. & Employmeat.

That 2 sur not exeeoding Rs. 150,23,09,000 for revenne expenditire

wtryren fimm = (23 ==, 2005

ist Apnl to 36th June, 2003) in respect of charpes und er Demand
No, 7-Other Administyative Services, }

\
That a sum not exoceding Re. £3,75,37,000 for revenue bxpendimm
and Rs, 67,71,47,000 for capitel expenditure be granted to the
Govemor to defiay charges that will coms in the conrse iof payLGent
for the year 2005-06 {frora the 1st Aptil to 30th fune, 200?) mrespect
of charges under Demand No, 3- Building & Roads. i
That a sm not exceeding Rs. 446,25,67,600 for revenue expenditure
be granted 1o the Governor t defray charges that will c}ome in the
courze of payment for the year 2005-06 (from the I‘Ft April io
3MMh Tune, 2005) in respect of charges under Demand No.
* Edueation, K

That 2 sum not exceeding Rs. 181,88,44,000 for revenue Ei‘xpend'iwra

‘and Rs. 54,51,72,000 for capital expenditure be gr ted to the

Governor to defray charges that will come in the course ¢f payment
for the year 2005-06 (from the 1st April to 30th June, 2005) im tespect

. .of charges under Dremand No. 10-Medical & Public Health.

That a sum not exceeding Rs. 17,03,01,000 for revenne expenditure

" be granted 1o the Governor to defiay charges that will come in the
- course of payment for the vear 2005-06 (from the st April to

30t Fune, 2005) inrespect of chatges under Dervand No. 11-Urban
Develogment. - " '

“That a sum not exceeding Rs. 27,76,42,000 for revenue ey penditire
+ be granted to the Govemnor to defray charges that will corme in the

courss of payment for the year 2005-06 (from: the 1st April to
30th June, 2005} inrespect of charges under Demand No. 12-Labour

and Hs, 48,75,000 for capital expenditure be granted ta the Fiovemm

1o defray charges that will come (o the course of payment for the,

year 200.5-06 (from the 1st April io 30th June, 2005) in respect of
charges under Demand Ne, 13-Social Welfare & Rehabilitation.

That a surn not excseding Rs. 7,45,66,000 for revenue cxpendinre
and Rs. 1253,06,00,006 for capital expenditure be gram%:d to the
Govemnor to defray charges that will come in the course of payment
for the year 20G5-06 (from the 15t April to 30th Jime, 2005) inrespact
of charges under Demand No. 14-Food & Supplies. |
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That 4 smnct exceeding Rs. 417,53,00,600 for revenue expenditore
and Rs. 131,74,7 2,000 for capital pxpenditure be granted to the
Governor to defray charges dat will come inthe course of payment
for the y«em*; 2005-06 (from the 1st Avii to 30th June, 2003) in respect
of charges pmder Demand Ne. 15-Irvigation.
|

Thata sum! uot exceeding Rs. 14,36,95,000 for revenas expenditure
and Rs, 55,635,000 for capital expenditure be granted to the Governor
1o defray ¢harges that will come in fhe course of payment for the
year 2005:06 (from the ist April to 30th June, 2005) in respect of
charges under Demand Ne. 16-Euitustries,

“That 4 sumpot exceeding Rs. 79,25,87,600 forreverme expendibme
be granted to the Governot 1o defray charges that will cotas in the
conzse of payment for the year 2005-06 {irom the ist April fo
30th June, 2005) in respect of charoes under Demand No. 17
Agricultulre.

‘ ‘
Thats, sum not exceading Rs. 34,36,97,000 for revenne expendifure
be granted to the Governor to dofray charzes that will come i the
couse of payment for the year 2005-06 (from the st April to
3t Jume, 2005} in respect of charges under Themand Ne. 18-Animal
Husbandrjy. '

i .
That a supe oot cxcesding Bs. 2,61,91,000 for revenne expendifure
be gxantefd 10 the Govertar to defray charges that will come in the
cowrse of payment for he yeas 2005-06 (from the 1st April io 30th

' Fome, 2005) in respect of chirges under Demand No. 19-Fisheries.

Thata s‘uhmt exceeding Re. 26,46,21,000 for reverne expenditure
be granted to the Governor (o defray charges that will come in fe
conrse of payment for the year 2005-06 (from the
15t April to 30th June, 2005) m respect of charges under Demand
No. 28-Forests.

That a sym not exceeding Rs. 65,26.32,808 for revenue expendinme
be granted to the Governor 1o deftay charges that will come in the

 course of payrent for the year 2005-06 {from the 15t April to 30th

Tuae, 2005) inTespeit of charges wnder Demand Ne. 21-Community
evelopment. ‘ '
|

That a S{li‘n not oxceeding Hs. 5,97.25.000 for revenue gxpendinire
and Rs. 2,73,25,000 for capital expenditure be granted to the
Govemor to defray charges ihat will come 1n the course of payment
for the year 2005-06 {frora the 1st Apsil to 30th June, 2005} inzespect
of charzes under Desnand No. 22-Ca-operation. :
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That 2 sum not cxceeding Rs. 158,83,51,060 for revenus
expenditure and Rs. 13,91,50,000 for capital expenditre he
grauted to the Governor to defiay charges that will come in the
course of payinent for the year 2065-06 {irom the tst April 1o
30th Yune, 2005) in respect of charges under Demand No, 23- .
Transpors. |

That # sum not exceeding Rs, 48,52.000 for revenus expenditure
and Ry, 1,37,50,860 for capital expenditure be granted to the
Governor o defiay charges that will come in the course of payment
for the year 2005-06 (fiom the 15t April to 30th Juﬂt,l 2005) in
respect of charges under Memand? No, 4-Toorism, |

That a sum oot exceeding Rs. 82,27,08,060 for capital expenditme
be granted to the Govemor to defray charges that will comme in the
course of payment for the year 2005-06 (from the ‘1st April to
30th. June; 2005) in vespect of charges ugder Degrand No. 25:
Leans & Advances by State Govt, C -
.. The motion was carzied. :

L
Mr. Speaker : Now, the House stands adjourned il 2.00 PM. today.

*11.10 hmf {The Sabba then *adiourned #ll 2.00 F.M, te&ay, the ‘
.'33?& March, 2005). o . ' L
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